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ﬂé Secrelaries in-charge of ICDS Scheme in alt States/UTs LA

2. Directors (ICDS)in all StatesiUTs . ;o o L
: ‘\f,-':i Subject: Third phase of expansion of ICDS Scheme -'--assg'asSment of thr'::
A : requireraent of additional Projevis and Angahwadi Centres.
] . -
SN : . ’
N

Sirfitadam.

As you are aware, in a Public Inlerest Litigation (PIL) bearing numher CWP

Q‘? / 150:,2001 - Feople's Unign for Clvil Liberties {PUCL} Vs Ual & others,:the Hon'ble

upreme Courl, vide ils order dated 28.4. 2004 had. inter-alia, directed the ‘Union of .
India to indicate the timelrane within which the Scheme would be expanded so as lo
.cover 14 lakt: habitations/seltiements in the country. The Nat.anal Common Minimuns
Programme (NCMP} of the Governiment also envisages universalization of the ICDS
Scheme o provide a funclioasl Anganwadi in every setflennzm aad ensure full

\./D‘1 cuverage o all children,

2 Incompliance of the Supreme Courl’s order and io implement the NCMP, an Inter- .

——— et Ta

"\uiog,, Minislerial Task Force (IMTF) was constituted on 13" Septembier, 2004 to review the
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Y e @nny nir_in the Hon'ble Supreme Court i its order dzted 13,12 2005 !.2s

population_norms__and suggest revised noms for selting. of @ Project and an -
Angznwadi Cenlire uhder the ICDS Scheme. The nomms recommiended by the inter- -
Wiste:ial Task Force vide ils report of 15" June, 2005, were shared with all tie
vide inistry's letter No. 14-8/2005-C-l dated 12 July, 2005, Based on the
population norms, the States were requested to indicale therr requirencent of
pial Projects/Anganwadi Centres for the 2™ phase of expansion of. ICDS
me;  As per the requirements so received, 166 Projecls, 106726 AWCs and
3 _&ini Anganvadis have been sanctioned lo SlalesilUTs during 2006-07.

3 Further fo this. as has already been brought to your notice through e-mail (se: ;.

duectad the Union of India to sanclion and operationalise 3 munimum of 14 lakn AWCs
' & phased and even nianner. starting forthwith and ending December 2008 !n dning

: «-‘EE’ so the Centeal Government is required to identily SC z;nd__ST_-hql'?_‘i_lation;.s Tor setting up

AWLs on prionty basis | Initiating the exercise for the third phase of the expansion of
the IC0S Scheme. the Minisiry shiared with the States/UTs. vide d.o. letter No. 14-

—

‘in the counlry with 8C peputation 6! 90% or more as available from the Ministry of

.\ 1/2004-CO-I (Vol.l) dated 10™ January. 2007, the dala on total number of habitalions
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257 and the
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ditor e 8 st of
3Hon which Would Tequire.addjtjo We
nganwadi Cenlres e -ensurip that i
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recornmended the !oll'owing norm,
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General.'

Prc['ects: The Commulee reflerateg the eartig, recommendau;)n that:
tij Cuitnnungy, Developine;, Block in 5 Stale shoyrg be’the un
of an | Project i furalitribal. are

roject as, - Irrespective of
vi!lageslpopulalion in it ’
1 ThA LT H

l . GO ~*lNg norm of 4 lakh.popu!a!io'n fo
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The fecommendey hat for blaeks with Mmore than fac
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EQ.{ Rura!lUrban Profects
400-809 ik 1 Awe
800- 1600 . - 2 AWCs
16800.24 0o - 3 AW
Thereafter in Multipleg of 860

‘ ’ Ear Mini Ale
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- T Mini-Awg
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already™ Sent “ihair tequirements of Anganwadi, Cenires

he 3 phasge of Sxpansion,may resubmit thair Propossils after
fore-mentioned population noimns recommended by lpé IMTE,

7. The requisite information may pe fumished by 15th Mdf"ibo?"rq' enablg’ the
Govérnment fo formutate ils proposal for the next phase of expansion of the'ICD5
Scheme. The information may be given in 3 sof copy (CD) also along with a hard
copy. . . S .
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Joint Secretary tosihe Government of Ingia

; . Tel No. 23386227



